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UTTAR PRADESH POLLUTION CONTROL BOARD LUCKNOW

g v &y safay
LT 8 Regional Office
A\ | /4 |
e Ho feie 211 |biPore
Ref. No. ......... 2823 | b@)q"{;— il l NGT| OANo. -8 ?’S/%H Dated : llzo
To,

The Deputy Registrar (Judicial)
National Green Tribunal,
Principal Bench, New Delhi-110001

Subject:- Hon'ble NGT order dated 22/10/2019 (0.A.No. 835/2019) in the matter of RTI
Activist Vs State of UTTAR PRADESH, before NGT, New Delhi.

Hon'ble Sir,
That the Hon'ble NGT has pass Following order in OA no.835/2019 on dated
22/10/20109.

“.... let the Uttar Pradesh Pollution Control Board (UPPCB) look into the matter,
take appropriate action in accordance with law and furnish a factual and action taken report

in the matter within one month by e-mail at judicial-ngt@gov.in."

With respect is stated that In accordance to the compliance of aforesaid order
passed .by the Hon'ble NGT on 22-10-2019 the industry is in question M/s Amroon Foods Pvt.
Ltd., 1310/6,7,9,11 Agasan Road, Kursi, Barabanki has been inspected by Uttar Pradesh
Pollution Control Board (UPPCB) officers dated on 05.12.20109.

The copy of the inspection report is annexed herewith this letter for your kind

perusal.

With Regards,
Lucknow

Dated:
(Dr. Ram Karan)
Regional Officer
U.P. Pollution Control Board
Lucknow

!




Inspection Report of M/S Amroon Foods Pvt. Ltd. (FAIR Group), Kursi
Agasan road Barabanki, U.P

IN THE MATTER OF
RTI Activist Vs State of UTTAR PRADESH
(O.A. No. 835 0f2019)

Background:

Hon’ble NGT, New Delhi in the matter of RTI Activist Vs State of UTTAR PRADESH (0O.A.
No. 835 0f 2019) has passed following orders:

“let the Uttar Pradesh Pollution Control Board (UPPCB) look into the matter, take
appropriate action in accordance with law and furnish ua factual and action taken report in the
matier within one month by e-mail at judicial-ngt@gov.in.”

Subsequently, inspection of the unit was carried out on 05.12.2019 by a team of UPPCB,
Regional Office, Lucknow.

During inspection, the unit was found in operation. The salient details, observations and

recommendations based on inspection are as below:

A: General Information

1. Name of the unit and Address M/s Amroon Foods Pvt. Ltd.,1310/6,7,9,11
Agasan Road, Kursi, Barabanki-225302

2. Name of the P_roprietorf Contact | Mr. Lijo jose Alappatt (General Manager)
[EE B oh Mob.No. 9919001419 '

Contact No.
3. | Sector Slaughter House
4. | Production capacity i —i
e Products Frozen Meat '
e Installed Production Capacity | 80 TPD
] i
5. Raw materials & their :
requirement 750 buffalo per day and 750 sheep / goat per day

B : Water Pollution and its Control
. Waste Water Generation (KL.D)

e Industrial * 765KLD
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e Domestic e 35KLD
2. Waste water treated (KLD) -
Industrial e 765KLD
Domestic e 35KLD
3. Details of ETP : i ¥
And Description The unit has an ETP of 800 KL/ day capacity,
whose main units are Bar screen Chamber, Oil /
Grease Trap, Settling Drip Screen, Equalization
Tank, Flash Mixer , Flocculater , DAF System,
Primary Settling Tank, USAB Reactor, Aeration
Tank First, Aeration Tank II, Secondary Clarifier
[ & II, Multi grade Filter, Carbon Filter, Sludge
Drying Beds and Polishing Ponds
4. Mode of disposal of treated | During inspection, the unit was found operational
effluent and treated effluent from ETP was used in
irrigation purpose within premises and for nearby
farmer’s land.
5. Status of Consent under the | Valid up to 31.12.2024

Water Act- 1974

C: Air Pollution and its Control

L.

Sources of Air Pollution

Rice husk fired Boiler of 6 ton /hr steam
generating capacity is installed, and oil fired
boiler of 4.5 ton / hr capacity is installed in the
unit for operation of rendering plant and blood
meal plant. The unit has a 3 no DG set of 500
KVA each capacity installed with Acoustic
enclosure and chimney of height as per board
standards.

Type of Fuel used with
consumption

Stack details with APCS

6 TPH Boiler used rice husk- 500 kg/hour.

4.5 TPH Boiler used HSD- 225 litre/hour

Multi cyclone dust collector as Air Pollution
Control system on 6 TPH Boiler and 30 meter
height chimney is attached from ground level.
Dust collector as APCS on 4.5 TPH Boiler and
30 meter height chimney is attached from ground
level. The unit has a 3no DG set of 500 KVA
capacity each installed with acaustic enclosure
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and chimney of height as per board standards.
Industry has Installed 6 TPH capacity Rendering
plant. Bio filter and scrubber are installed at the
rendering plant to odour control and Found
operational during inspection.

Status of Consent under the Air
Act- 1981

Valid up to 31.12.2024

D: Waste Management

L.

Type of Waste Generated

1. Animal slaughter residue (waste which is
generated from slaughtering of animal).

2. Blood generated from slaughtering process.

3. Animal leather.

4. Cow dung.

5. Fish Generated

Facility of Storage/ Disposal

I. Animal slaughter residue (waste which is
generated from slaughtering of animal) s
disposed in rendering plant of capacity 6 TPH.

2. Blood generated from slaughtering process is
disposed in blood meal plant of capacity 2TPH.

3. Animal leather is temporally stored in storage
room and it is preserved.

4. Cow dung is mixed with paddy husk and
making bio briquettes which is used as fuel in
boiler.

5. Ash Generated from burning of Fuel in Boiler
Which is Collected and disposed to land filing of
low lined area in unit.

Observations:

1. The unit is engaged in the production of frozen meat 80 ton/day using 750 buffalo / day and

[9'%]

750 sheep / goat as raw material. During inspection unit was found under production.

The unit is meeting its fresh water requirement from Ground water through two bore well.

Electromagnetic flow meter is installed at the both bore well and log book is maintained

regarding fresh water consumption. As per log book available, the avg. fresh water

consumption for the month of Nov, 2019 was 464.2 KLD.

The unit has obtained NOC from Central Ground Water Authority for ground water

abstraction for 800 m’/day which is valid up to 30.08.2019. Unit applied for renewal of
NOC from CGWA which is under process. The letter of CGWA Dated 10.01.2020 enclosed.

w‘* 'd%% @V
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4. The unit has valid consent under the Water (PCP) Act, 1974 and the Air (PCP) Act, 1981,
which is valid upto 31.12.2024.

5. The unit is generating Effluent @ 765 KLD which is treated through its Effluent Treatment
Plant (ETP) of capacity 800 KLD. At the time of inspection all the units of the effluent
treatment plant was found to be operating satisfactorily. The online monitoring system
(OCEMS) installed at the outlet of the ETP was also found operational. According to which
the Treated effluent showed during the inspection TSS 28 mg / I, BOD 22 mg /| and CO D
188 mg /1. Part of The treated effluent is used for itrigation in the green belt of the premises
and nearby farmers and rest treated effluent is discharged through closed Hume pipe into the
Reth river. The electrometer flow meter installed at outlet of ETP and effluent discharge
80.30 KL /hr reading was sowing at the time of inspection.

6. At the time of inspection, the sample of Treated effluent was collected at the ETP outlet and

deposited to the Central Laboratory of the State Board. Analysis results are presented below:

_Sampl ing Parameters
locations | pH SS Oil& | BOD CcoD |
(mg/l) | Grease (mg/1) (mg/l)
: (mg/l)
Final outlet | 7.71 36.0 4.0 26.0 178.0
of ETP
Standards | 6.5-8.5 | 50.0 10.0 30.0 250.0

7. Monitoring of the gaseous emission of the chimney attached to the boiler (6 TPH) had been
conducted by the Central Laboratory of the State Board on dated 07/11/19. The amount of
pollutant in the sample of gaseous emissions was found according to prescribed standards.

Monitoring report results are presented below.

S.No. | Parameter : Value Standards —‘

1 Particulate Matter 394 800

(mg/Nm")

I. The points related to the environment laws mentioned in the complaint attached and

compliance status are as below: 5
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SL. No.

Complaint point

compliance status

Unit was granted No objection certificate
UPPCB vide
F640935/B1/NOC/19/07/15

number

dated

from

23/09/2015 for expansion of capacity
from slaughtering 500 buffaloes to 750
buffaloes per day.

Wherein point number 7 unit was
supposed to take permission from State
Level Committee and district magistrate
Barabanki, Which is not taken by unit
without taking permission from SLC and
producing wrong information they have
applied to consent for slaughtering of 750
buffaloes per day consent to operate was
granted by UPPCB without duty
checking application that condition of
NOC are not complied.

Since Sep, 2015 unit is slaughtering 250
animals more than approved capacity and
got consent to operate each year, it is
violation of Slaughter Act 2001 and is

punishable offence.

Unit was granted No objection
certificate from UPPCB vide
number F40472/C-5/NOC-
463/2008 dated 18/11/2008 for
expansion of slaughtering capacity
from 250 buffalo per day and 250
sheep / goat per day to 750
buffaloes per day and 750 sheep /

goat per day.

Unit have valid consent air and

water  (validity-31.12.2024) for

production of Frozen meat 80

ton/day using 750 buffaloes, |
buffalo / day and 750 sheep / goat

as per above NOC by state board.

Unit is also draining out untreated water

during time.

At the time of inspection it was not

found discharge any untreated
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effluent from premises.

(]

Unit does not have adequate water | The unit has an ETP of capacity
treatment plant. 800 kg / day capacity which ‘was
found suitable, and performance of

ETP was also evaluated by NEERI

(NATIONALENVIRONMENTAL

ENGINEERING RESEARCH INSTITUTE)
Nagpur and final Report Submitied in march
2018. And as per NEERI report
i performance and design of ETP

was as per standard.

4. | Unit online monitoring system is also | During the time of inspection
tempered which is connected to CPCB | online monitoring system
server. (OCEMS) installed at the outlet of
the ETP was also found
operational. According to which
the treated effluent showed during
the inspection TSS 28 mg / I, BOD
22 mg /1 and COD 188 mg /I. and
also found connected to SPCB and

CPCB server.

Recommendatlon

The M/S Amroon Foods Pvt. Ltd., 1310/6, 7.9,11 Agasan Road, Kursi, Barabanki is found
complying with the conditions mentioned in the consent Air/Water and points mentioned in
complaint letter.

Inspection Team:

'w
1. Dr. Ram Karan, Regional Officer, Regional Office, UPPCB, Lucknow. %\
2. Sh, Chandresh Kumar, Asst. Environment engineer, Regional Office, UPPCB, C‘fﬁﬁw =
'}d
Lucknow. I

3. Smt.Shashi Prabha, Junior engineer, Regional Office, UPPCB, Lucknow. Wﬂ“
Ya
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« ilat
u‘-p. Ll L
1L ’*‘*i'f/wa B, w1 T 6 5/ Name and Address of Industrggs T¥ :iz,h
ML .. &mmm ‘
2. 1“1““ w1 e (i wifie s sPeite T; peal Snmp!e (Crnh.fCump te!!nte ra{e:i) 'f-rﬂa’?af:‘ é? i
3. TR gww eV o o e / Sampie Collected hy A ,-:}, %’2"’7
4. Wﬂm T T ¥ € 1/ Colour & Odour : QD‘!’W
5. umfhE e ) wn v AR/ Quantity & Pat%ﬂng {Plastic Jeﬁc::n;’nny Other} i T 5 ST, o o4 & o it
6. T q@Em ) R/ Date of Sample Collection:...cvvvi.on e LT
7. fredor ¥ anieat/ Analysis indented bY ¢ ovvovs v Rl b
8. v ¥ wpm onf 2 A Date of Sample receipt in Laboratory : ... éh?ﬂjﬂ
3. firdee R/ methed of analysis ... APHA, AWWA, WEF,23rd Edition,2017, 18 IB2S(Part- 44) [' or Hﬂi‘l g e
‘5‘1 Fmfrze/ Parameter v [Unkt Hesulis Detection Hang
Hy /| Al Wl ww Ae/ T
{ Code Mo Samphin l'mni
o UERCS] cain| S4SAE 7
. -
gttt of E7TF
B2-12
LI gwspil, 4500 W B Electrometrie Method . 991
1 |weiedz wifwr/ Suspended Sollds, 2540 D Total Suspended Solids | /&b, / mgh
dried 4t 103-105°C B3¢0 10-20000 ma/]
1 |feuitmm wifre / Dissolved Solids, 2540 C Total Dissolved Solids Rem 7. mgil .
dried a1 180 °C 15520 0. 50000 mg/l
4 |zhew #¥fx/ Total Solids, 2540 B Total Solids dried 5t 1[)3-10; L/ ﬁw‘gﬂ 1 mgfl A / - 10-50000 me/l
5 last®1/BOD, 3day 27 "C 1S 3025 ( Part 4d): 1993 Bio chemical | M/ / mgh i .
Oxvpen Demand 2670 1.0-50000 mg/l
6 Lo s /cOD, 5220 B Open Reflux Methad PR e {38.0 5.0 -160009 'ngig‘

7 et/ Sulphate as 50,7, 4500 .80, E Tarbidimetric Methad o /et [ megfl I 01-1000 mg/l
- - — e L X .

§ |wiedz-G/Phosphate a3 P, 4500 P D Stanneus Chloride Meathed = fm /3 / mgil ] 0,03-100 mg/l 4
9 st/ Ammania, 4500 NH,-F Phenate Methad foen /. / mgh j 0.1-50 mgt
10 [amgde, Nitrate, 4300- NOs~ -B, Ultraviolet Spectophatometric frm /. [ mght 0.05-100 me/l
Method ;
11 [#f%em s Sodism Na , 3500-Na B Flame Emission Photometric form /4. mghl 1.0- 200mg/ J
|Method o
11 jefines /Patassium K, 3500-K B Flanie Emission Photomeiric /gl ’ 1.0- 100me/!
Method )
13 lechorre (Chioride as CI, 4500- CI' B Argentometric Method P/, [ megfl I 1 0-3000me/l
U4 oo /Fluoride as ', 4508- D SPADNS Method fitmr /e 7 mgll ! 0.1-100 mg/!
15 Hemdre wiftem/Hexavalent Chromium (Cr 's}. 3500-Cr B /4 7 mph | 0.1-100me/
Colorimetric Mathod f i
16 {etem wifts / Tota! Chrominm (T.Cr), 3111-B Atomic Absorption | P sd [ mgh { 0.1-1000iA
o E
1Spectrameiry (Dlm:l Alr-Ac Flame Method) . [ {
17 {=tse/ Copper (Cu). 3311 B Atomic Absorplion Spectrometry firm /4, / mpil
(Direct Air-Ac Flame Method) = 0.01-1000mg/
18 |#zfm /Cadmivm (Cd), 3111-B Atomic Abserplion fm /5 [ mp/l 3.01-1000m2/]
Spectrometry (Direct Air-Ae Flame Method) g &
19 |5% /Lead ( Pb), 3111-B Atomic Absorption Spectrometry (Direct| o/ [ mgnt . i
|Air-Ac Flame Method) 0.02-1000mg!1

Air-Ac Flame Method)

21 |Pwa /Nicke { (Ni}, 3111-B Atomic Absarption Spectrometry frur /. / mgA
(Direct Air-Ac Flame Method)

12 [P s Zine { Zn), 3111-B Atomic Absorption Spectrometry (Direet| Fom/d / mgd
Alr-Ac Flame Method)

0.05-1000mz/1

0.02-1000man

20 [srae/lron {Fr),3‘l!1BMamltAhsnrphonSprtlrnme‘try(Dlncf rwm.fmgﬂ ' I

0.01-1060ma/!
23 [gtew wiem Total Coliform, 5221 B Multiple Tube Fermentation | P090T3 /100 B i
Technique s / MPN/OG / <18 MPN/100 m
ml & shove
24 |wres wrarer (Feeal Coliform, 9221 E Multinle Tube v/ 100 e -
Fermentation Technique o / MPN/LOB / <18 MPN/100 mi |
ml & above |
Ol Y iasaas todd L a: 0 |
Referenee: (1) General Standards for Discharge of Environmental Pollutants are a¥'per Part-A_Effiuents (Schedule - V 0

The Environment (Pratection] Rules, 1984 Souree: hittp:iepeb.nicin/GeneralStandardspdf ;

v (2) Besides these standards, refer EPA standards for specific
Now NARL

\
wllevraal @ wRwR/ Analysed by.. P\ ../"7}. %\

g wmwent/ Authorised Signatory .

industry Searee : epeb.nicin/Industry_Specific_Standards

Note: | The results in the Tast Report relate only 1o the items rested: 2 The report
perfaing i the sample as received in Lab,




CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12 V, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW

i STACK SAMPLE TEST REPORT
H 1. Name & Address of Industry ! _M/s Amaroon Foods Pvt Ltd, Vill- Amarsanda, Kursi Road, -
. : . Barabanki.
2. Sample Collected by : P. K. Mishra (S.A) & Mano] Verma (M.A)
3. Date of Monitoring ; 07/11/2019 '
4. S.ource of Sampling : Stack
5. Stack attached to : Boiler
6. Stack Helgh?: : 35 Mtr (Approx)
7. Total No. nffﬁoller ! 01 Nos
8. Capacity of Boiler 3 06 TPH
9. . Fuel used ' Rice Husk
10. Quantity of Fuel used . : 15-20 TPD
11. APCS . Bag House Filters & Multi-cyclone dust collector
12. Other remarks (if any) : =
S.No. . Parameter Value . Standards
g Particulatel Wiatter o 394 ' 800
(mg/Nm’)

=

(s fx.n,\,q

Authorised Slgnatory....... R
axfig vRmNl/ sed Slgnatory. TRTTE




Speed Post Registered
21-4METHRENIUPANDI2017- |} }
Government of India

WMinistry of Jai Shakti

Central Ground Water Board, NR
Bhujal Bhawan, Scctor ‘B

Sitapur Road Yojna, Aliganj
Lucknow 226021

Phone: 522 — 2363812 Fax: 2732478

Date:
Lo Jan 200
1o,
The Member Secretary
Central Ground Water Authority
Ministry of Jal Shakti
18/11, Jamngar House,
Mansingh Road, New Dalhi,
110011,

Sub: Renswal of Ground Water Clearance in respect of Wis Amroon Footls Pvt, Lid., Plot Ne. 12108,
7.9,11, Kursi Agasan Road Kursf, Barabanki, Uttar Pradesh-Reg.

Ref; Online Application No: 21-411671/REN/UPAINDI2017 dated 21/06/2018.
Sir,

Kindly refer o online application No. 21-4/167 VREN/UPAND/Z017 dated 21/08/2018 or renewzl of
NOC, raceived From Mis Amicon Foods Pvl Ltd. for their plant located at Plot No. 12108, 7,8,11, Rurs
Agasan Road Kursi, Barabanki, Uttar Pradesh for ground water abstraction for 800 m3/day 1.e. 2,40,000
m3fyear, Which has been examined and is being recommended. The hardeopy of duly filied onfine

evaluation proforma and copy of propoesal is also being submiited for necessary action,
Encl. As above
Yours Sincerely

=)

—

(Y B Kaushik}
Reginnal Director

Copy to:

Mis Amroon Foods Pyt Ltd, Plot Ne. 121048, 7.8,11, Kursi Agssan Road Kursi, Barabanki, Liiar Pradesh,
225302
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U.P. Pollution Control Board

— CONSENT ORDER

Ref No. - Dated : 17/12/2019
72815/UPPCB/Lucknow(UPPCBRO)/CTO/water/

BARABANKI/2019

To,

Shri LIJO JOSE

M/s AMROON FOODS PVT LTD

KURSI-AGASAN ROAD, KURSI, BARABANKI,BARABANKI,225302
BARABANKI

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. AMROON FOODS PVT LTD

Reference Application No :6465757 Dated :17/12/2019

= For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. AMROON FOODS PVT
LTD is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit
subject to gencral and special conditions mentioned in the annexure ,in refrence to their foresaid
application .

This consent is valid for the period from 01/01/2020 to 31/12/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

W

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by Pramod Kumar Agarwal

Pramod Kumar Agarwal Date: 2019.12.20 14:19:53 +05'30'
Chief Environmental Officer, Circle-5, UPPCB.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Lucknow.
L
Pramod Kumar Ag arwal gg:ﬂg;gn;go 1)r fﬁi"&icﬁs"?? _

Chief Environmental Officer, Circle-5, UPPCB.



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s, AMROON FOODS PVT LTD vide

Consent Order No. 6465757/ Water Dated : 17/12/2019

9(a)

9(b)

CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Frozen Meat- 80 TPD by
slaughtering of Buffaloes- 750 /day (Max.) and 765 Goat/Sheep (Max.) per day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES” issucd by Central pollution Control Board in October
2017.

The slaughter house will follow the various provisions of rules and regulations as mentioned in the *
Compendium of Indian Standards on Slaughter House”.

The slaughtering of the cow & its progeny is not permitted under any circumstances.

The industry should strictly follow the various Acts & guidelines mentioned in the compendium
compiled in compliance of the Hon’ble Supreme Court order dated 17-02-2017 in the matter of
W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.

The industry should provide the linkage of the CCTV cameras installed at the entry points, lairage
and meat processing unit to the DM office and on the public portal. It will be the responsibility of the
industry to comply with the various conditions of the permission taken from local administration or
any other government department.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Industrial 765 KLD ETP
2 Domestic 35 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The trcated domestic and industrial cffluent if discharged
outside the premises, if mects at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain.

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Parameter Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No Parameter Standard
1 Total Suspended Solids 50 mgl/l
2 BOD 30 mg/l
3 COD 250 mgll
4 Qil & Grease - 10 mg/l
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Effluent generated 1n all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle _160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:



1. This consent is valid for the production of Frozen Meat- 80 TPD by slaughtering of Buffaloes- 750
/day (Max.) and 750 Goat/Sheep (Max.) and by products as Meat Bone Meal and Tallow.

2. This consent is valid for the current products and capacity. In Case of any change in process,
capacity enhancement etc. No Objection Certificate shall be obtained from the Board.

3. To preserve the raw hides, brine solution or deep freczing system shall be used in place of salt, so
as to control the quantity of the TDS in the effluent water that would be generated from the
subsequent processing in tanneries.

4. Generated hazardous waste shall be stored temporarily in the factory premises and disposed of
through authorized TSDF after obtaining the authorization as per Hazardous and other Waste
(Management and Transboundary Movement) Rules 2016 from the Board.

5. Industry shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee (payable) by the industry may be
verified.

6. The Orders issued by Hon'ble Courts/Hon'ble NGT, MOEF, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.

7. The disposal of domestic effluent shall be done through septic tank/soak pit.

8. The industry shall maintain and operate the ETP properly and the treated cffluent shall be used for
irrigation as much as possible and the remaining part of the treated water shall be discharged into
Reth River.

9. The industry shall submit renewed NOC from CGWA within a month to the Board and shall
comply with the condition mentioned in the NOC.
10. The online monitoring system shall be maintained and calibrated periodically and properly.

11. The treated effluent analysis report conducted by any NABL accredited lab shall be submitted
quarterly.

12. Industry shall develop green belt as per the protocol attached with the board's office order no.
H16405/220/2018/02 dated 16-02-2018 which is available on board's website.

13. The industry shall ensure the proper handling and disposal of dung and ingesta.

14. The industry shall comply with the provisions of, Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable).

15. If closure order is issued by CPCB or UPPCB against the unit, then CTO will remain suspended
during the closurc period. After ensuring the compliance and after revocation of the closure order,
the CTO will automatically be effective from the date of issuance of the closure revocation order
with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by Pramod Kumar Agarwal
PramOd KU mar Aga rwal Date: 2019.12.20 14:19:29 40530

Chief Environmental Officer, Circle-5, UPPCB.



= U.P. Pollution Control Board

CONSENT ORDER

Ref No. - Dated : 20/12/2019
72805/UPPCB/L ucknow(UPPCBRO)/CTO/air/BARABANK /2019

To,
Shri LI1JO JOSE
M/s AMROON FOODSPVT LTD
KURSI-AGASAN ROAD, KURSI, BARABANKI,BARABANKI,225302
BARABANKI

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. AMROON FOODSPVT LTD

Reference Application No. 6465139 Dated : 20/12/2019

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
AMROON FOODS PVT LTD. under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Chief Environmental Officer, Circle-5, UPPCB.

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, UPPCB, Lucknow.

Chief Environmental Officer, Circle-5, UPPCB.
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U.P. Pollution Control Board

Dated : 20/12/2019
CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Frozen Meat- 80 TPD by
dlaughtering of Buffaloes- 750 /day (Max.) and 750 Goat/Sheep (Max.) Buffalos per day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES’ issued by Central pollution Control Board in October
2017.

The dlaughtering of the cow & its progeny is not permitted under any circumstances.

The slaughter house will follow the various provisions of rules and regulations as mentioned in the
“Compendium of Indian Standards on Slaughter House".

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Sour ce Details
SNo Air Polution | Typeof Fuel Stack No. Parameters Height
Source
1 Oil Fired Diesel 2 Particulate 30 meter
Boiler (4.5 Matter heigh from GL
TPH)

2 500 KVA DG Diesel 5 Particulate | as per norms
set Matter

3 500 KVA DG Diesel 3 Particulate | as per norms
set Matter

4 500 KVA DG Diesel 4 Particulate | as per norms
set Matter

5 Rice Husk Rice Husk 1 Particulate 30 meter
Fired Boiler Matter heigh from GL
(06 TPH)
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Par ameter Standard
1 1 Particulate Matter | 800 mg/normal cubic
meter

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ ble Supreme court Hon’ ble High
Court, Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .
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The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil asafuel in the factory is restricted in compliance of the Hon'ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
The industry shall obtain prior consents in the event of any addition of new emission generation

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:



1. Thisconsent isvalid for the production of Frozen Meat- 80 TPD by slaughtering of Buffaloes- 750
/day (Max.) and 750 Goat/Sheep (Max.) and by products as Meat Bone Meal and Tallow.

2. Thisconsent isvalid for the current products and capacity. In Case of any change in process,
capacity enhancement etc. No Objection Certificate shall be obtained from the Board.

3. To preserve the raw hides, brine solution or deep freezing system should be used in place of salt.
So asto control the quantity of the TDS in the effluent water that would generate from the
subsequent tanneries.

4. Theindustry shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.

5. Theindustry shall develop green belt as per the Protocol attached with Board's office order H
16405/220/2018/02 dated 16-2-2018, which is available on Board's website- www.uppch.com.

6. Theindustry shall operate and maintain the installed APCS effectively and Stack monitoring report
conducted by any NABL accredited lab shall be submitted quarterly.

7. Theindustry shall maintain and operate bio filter properly so that no odour problem is created in
the surrounding area.

8. Ash generated from boilers shall be stored in a safe place and proper arrangement of water
sprinkling shall be done to suppress the dust particles.

9. The Order issued by Hon'ble CourtsHon'ble NGT, MOEF, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.

10. Generated hazardous waste shall be stored temporarily in the factory premises and disposed off
through authorized TSDF after obtaining the authorization from the Board.

11. Theindustry shall comply with the provisions of, Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable).

12. The unit shall ensure the ambient air quality according to the prescribed standards.
13. If closure order isissued by CPCB or UPPCB against the unit, then CTO will remain suspended
during the closure period. After ensuring the compliance and after revocation of the closure order,

the CTO will automatically be effective from the date of issuance of the closure revocation order
with additional conditions mentioned in the closure revocation order.

I ssued with the per mission of competent authority .
For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer, Circle-5, UPPCB.



